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Counsel for both the parties present. The counsel for the Corporate Debtor refers
to the communication dt. 15.06.2017 (Pg 104) of the typed set filed by the
petitioner, wherein it is stated that no amount is payable to the operatior‘f’éreditor.
In the next para, it is stated that they are ready to reconcile the accounts of the
operation creditor for which they assuré to extend full co-operation at their end.
Counsel for the Corporate Debtor reiterated the assurance.The parties are
directed to initiate the process of reconciliation of the account on 08.09.2017
and report before this Bench on 11.09.2017 at 10.30 A.M.
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